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SHRI VAYALAR RAVI (Chirayin-
kil) : On a point of order, Sir. Under
Direction 115, when we give & notice,
nsually the Speaker will ask for the
comments of the Minister and Inform us
about them. The Spraker has to go
through ' the staterpent submitted
the Minister and he has to be satisfied.
Only then he can allow him to make a
statement. Mr.  Somnath Chatterjee
has pow raised a very relevant int,
viz. whether the contention of the Minis-
ter is that a Chicf Minister is not part
of the Government. I would like to
know whether you are satisficd.

MR, DEPUTY-SPEAKER : It is
not a ’pn'uu of order. It is not a ques-
tion of my satisfaction, Mr. Ravi, it is
for Mr. Somnath Chatteriee to decide

it
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MERCHANT  SHIPPING (AMEND-
‘ MENT) BILL®

THE MINISTER -OF STATE IN
CHARGE OF THE MINISTERY OF
SHIPPINGAND TRANSPORT (SHRI
CHAND RAM) : Sir, I to move for
leave to introduce a Bill further toa mend
the Merchaat Shipping Act, 1938,

MR. DEPUTY SPEAKER : The
question iy : !

;That feave be granted to introduce of
Bi)'l further to amend the Marchant Ship-
ping Act, 1y38™ - -

The motion was adepled.
SHRI CHAND RAM : 8ir, I in-
troduce the Bill.
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